S.No.7
IN THE NATIONAL COMPANY LAW TRIBUNAL

HYDERABAD BENCH -1
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
25-09-2023 AT 10:30 AM

IA (IBC) 1522/2023 in Company Petition 1B/115/2022
u/s. 7 of IBC, 2016

IN THE MATTER OF:

Bhagyanagar Investments and Trading Pvt Ltd ...Financial Creditor
VS

EBC Bearings India Ltd ...Corporate Debtor
CORAM:-

DR. VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
SH. CHARAN SINGH, HON’BLE MEMBER (TECHNICAL)

ORDER
A (IBC) 1522/2023

Ld. RP Smt. Mummaneni Vazra Laxmi in person present.

This application is filed by the RP, seeking for initiation of the liquidation
proceedings against the CD, on the ground that despite publication of Form
—G. No resolution plans were received for resolution of the CD. Hence, the
COC vide its meetings 08.09.2023 voted with 100% voting for liquidation
of CD. It is represented by the RP that the assets of the CD for liquidation
are of value of Rs. 20 Lakhs. Therefore, considering the facts and
circumstances we feel it appropriate to direct initiation of liquidation
process against the CD. Now taking into consideration the circular of the
IBBI/IPA-003/ICAI-N-00384/2021-2022/13926 the person recommended
by the COC, Mr. Gullapalli Kishore Babu is here by appointed as the
liquidator and he shall carry out the process in a time bound and
expeditiously following the due procedure.

With this direction petition is allowed and disposed of.
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